|Mode (VC/OAVM) on Thursday, 18th January 2024 at 11:30 A.M, at which time

that a meeting of the Equity Shareholder
oy olders of ETA Star Techcity Private Li
(Transferee Company) will be held through Video Cnntar&ncamgar Audio ‘:'1113“::1

and place the said equity shareholders are re
quested to attend.
E:ﬁi:: gih tt:Ia said Scheme of Arrangement and of the statement under section 230
" Hadhamg:ﬁ;ﬁg:a?hﬁanm the é}a‘g‘isterieg iﬂﬂéne of the Company No.10 & 11,
3 ' F [ |
?ﬁdqatf]nilnadu, India. yisinig B
e Tribunal has appointed Mr. Sarath Babu, Advocate as chairperso
ghree Kumar, Advocate, as the scrutinizer of the said meeting. The ;pb_we;aanr}go#e:i
cheme of Arrangement, if approved in the meeting, will be subject to the
subsequent approval of the Hon'ble Tribunal. ;

o T BT ST MMM "JHA do UHGLLEGU UGG Tl uict Nuuut o liciUy § -

[given

Dated this 14th December, 2023 Chairman of the Meeting

-

_ - FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptc\ﬁBoérd of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
KLM HOLDINGS PRIVATE LIMITED

| below-mentioned dates.
with the property and an)
Sr. Name of th

No Borrower/ Lc
4 Account Num

Classic Internations
Mohammad Shawe
Hussain/ Nazma Bi
Mehtab Jahan/
'019005005497

Sri Radha Krishna
Products/ Ranjana
Anoop Rastogi/ Di
Kumar Ras ”
'019005005124/
| |'019055000017

The above-mentioned
the mortgaged proper
the provisions under tt

Date: December 16,
@au: Moradabad

i1

“
AroO® O

RELEVANT PARTICULARS
T.[Name of Corporate Debtor KLM HOLDINGS PRIVATE LIMITED
2. | Date of incorporation of Corporate Debtor |27/03/1995 -
3 mg?sigmcﬁmte Dej}tor is | Registrar of Companies, Delhi | &F_HI Eﬁb ;
4. |Comporate Identity No. / Limited Liability | U74899DL1995PTC066795 7 T
Identification No. of Corporate Debtor : '
5. [Address of the registered oficeand __|D-22 Kn. No.77/14/2 Ground Floor Street No.19BLK-D bty deicionl
- | principal office (if any) of Corporate Debior {Rajeev Nagar Extn. Villagekarala City, Begumpur, the date of the said notice. Tt
North West Delhi-110086; India signed has taken poss
6. Insclmrg commencement date in Order Pronounced on 06.12.2023 Act read with rule 8 of the Se
respect of Corporate Debtor Order received on 14.12.2023 T;.S“f“““ : f20ite ﬂﬁ:" respe
7 |Estimated date of closure of insolvency - |13.06.2024 property will be subject o th
resolution process
8. |Name and Registration number of the Kamall Ahuja’ $| Branch &N
insoivency professional acing as Interim | Reg. No.: IBBUIPA-002/1P-NO1025/2020-2021/13389 MNo.| Borrower
Resolution Professional AFA valid upto: 15-Feb-2024 1.
9. | Address & email of the interim resolution | A-5, 2nd Floor, Gurudwara Marg,Defence Colony, New [ Borrower: St As
professional, as registered with the board | Delhi-110024 Email: ncit.srassociate@lawmax.in Sh. Tejpal Singh, H
10.|Address and e-mail to be used for D-251, Basement, Defence Colony, No.-7, Sewa Nagal
comespondence with the Interim New Delhi-110024. No.-294, Gali No.4
Resolution Professional Email: kimholdingscirp1@gmail.com '{“fﬂdi- Ghaﬂaﬁ
11| Last date for submission of claims 28th December, 2023 House No. 388/
12.| Classes of creditors, if any, under clause (b)  Not Applicable Nagar, Ghaziabad
of sub-saction (BA) of section 21, ascertained gm:anN
by the Interim Resolution Professional S Noged ¢
13.| Names of insolvency professionals identified| Not Applicable Bhuvan Chand
to actasauthorised ive of creditors 327, Brij Vihar, Gt
inadass (three names for each class) T e
14/ (a) Relevant forms and (a) Web link; https://ibbi.gov.inhome/downloads |Branciy: Incifaps
(b) Details of authorized representatives | (b) Not applicable Borrower: Shri.
are available at: Singh, 1/154
Notice is hereby given that the National Company Law Tribunal, Delhi has ordered the commencement of Shahdra, Delhi-
a Corporate Insolvency Resolution Process of the KLM HOLDINGS PRIVATE LIMITED on 14.12.2023. Ground H?
meuadmsofmmwmesmmLmntnmenembymlhduponmsumnﬂmdaimdm Wm'ﬂﬂz
on of before 28.12.2023 to the interim resolution professional at the address Payal Sharm
entryNo.10. : Anil K :
The financal creditors shall ubmitheir caims wit proof b eectronic means only. Al oher redors may | 1 Shahdra,Delhi
submit the claims with proofin person, by post or by electronic means. sd Ground Flog
Submission of false ormisleading proofs of claim shall attract penalties. Kamall Ahuja Pocket-D, T
Date : 15.12.2023  Interim Resolution Professional for KLM HOLDINGS PRIVATE LIMITED 5"""-' Bam
 Place: New Delhi R-gmﬂa:laamm-ouznpmwzmmznmssg Regional Offic
a O
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